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Charges against British India
Corporation

450. SHRI VASUDEVAN NAIR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether charges of misuse of
funds, manipulation of accounts, sel-
ling of shares at low rate etc., have
been levelled against the management
of the British India Corporation at
the 48th annual gencral body meeting
of the shareholders of the company
held recently at Kanpur;

(b) whether Government have made
any investigation into these charges:

(c) if so, the findings thereof; and

(d) the action taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Several shareholders present at the
last annual general meeting wanted
clarifications on various points cover-
ing different aspects sf the working
of the Woollen Branches and Copper
Allen unit of the Company, sale of
shares in Sugar Companies, perquisites
given to Shri B. L. Barjorla, cir-
cumstances in which some Directors
could not eign the auditeg accounts of
the Company, etc. A few shareholders
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also gave advance notice -f the ques-
tions they proposed to wut at the meet-
ing.

(b) to (d). In view of the pauci'y of
t'me to deal>with the questions at the
mceting, a Committee was appJinted
at the meeting to examine the ques-
tione raised thereat arising out of of
concerning the accounts. The Com-
mittee is required to submit 1 report
on such questions to the Company
Law Board with a copy to the Board
Directors of the Company. The Com-
mittee is expected to submit its rerort
as early as possible.

Trade agreement with U.AR.

451. SHRI P. C. ADICHAN: Will
the Minister of COMMERCE be pleas-
ed to state:

a new trade uZree-
gsigned with the

(a) whether
ment has been
U.AR.; and

(b) if so, the terms of the agree-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No, Sir. The Trade Agreement
of 8th July 1953 between India and
the U.A.R. continues to be vaiid and
no new trade agreement between the
two countries has been signed re-
cently. However, in June 1968 the
trade plan for 1968-69 between the
two countries was finalised. This
trade plan provides for goods worth
Rs. 64 crores to be exchangeq bet-
ween the two countries, during the
perioq 1st July, 1968 to 20th June,
1969.

Heavy Engineering Corporation.
Ranchi

452. SHRI BENI SHANKER
SHARMA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that four
man-hole covers were purchased for





